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Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Ms. Niharika Singh (AoR A/N 0501/2025) holding brief of Sri
Vimal Chandra Mishra, learned counsel for the writ petitioner as well as Sri
Gaurav Singh, learned Standing Counsel for the State and Sri Ajeet Singh
for respondents no 2 to 4.

2. A statement has been made by Sri Gaurav Singh as well as Sri Ajeet
Singh learned counsal for the respondents that they are well equipped with
the instructions and he does not propose to file any affidavit and the writ
petition be decided on the basis of the documents available on record. With
the consent of the parties, the writ petition is being decided at the fresh stage.

3. The case of the writ petitioner is that she was initially appointed on the
post of Junior Assistant vide appointment order dated 27.06.2022 and the
writ petitioner assumed charge on 28.06.2022, however, the writ petitioner
was not paid any salary so the writ petitioner preferred a representation
before the District Basic Education Officer, third respondent followed by
other applications. The claim of the writ petitioner for the payment of salary
came to be turned down by the District Basic Education Officer, Kanpur
Dehat on 08.09.2025 on the premise that the writ petitioner's appointment
was not as per rule.

4. Questioning the said order, the present writ petition has been preferred.

5. Learned counsel for the writ petitioner has sought to argue that the
impugned order cannot be sustained for the ssmple reason that though the
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writ petitioner was called for personal hearing on 17.09.2025 at 2:00 p.m.
and the writ petitioner had advanced his submission before the District Basic
Education Officer but the said authority has negated the claim of the writ
petitioner without there being any discussion or recital of any reasons in
coming to the conclusion. Submission is that the principles of natural justice
have been given a gobye particularly when at least considerations ought to
have been made by the writ petitioner while meeting the same and giving
conclusions while recording reasons.

6. Learned Standing Counsel as well as Ajeet Singh who appears for the
respondents submits that the order has not been passed in correct perspective
according to them, the order be set aside, matter be remitted back to the
authority to pass afresh order.

7. | have heard the submission so made across the bar and perused the
record.

8. Facts are not in issue. It is not in dispute that the writ petitioner was
appointed on the post of Junior Assistant on 27.06.2022, however, owing to
the allegations with regard to the fact that the appointment of the writ
petitioner was not in accordance with law, notice was issued to the writ
petitioner to appear on 17.09.2025 and the writ petitioner appeared on
17.09.2025 staking his claim that the appointment of the writ petitioner was
perfectly valid in accordance with law, however, the order impugned by one
stroke of pen, the claim of the writ petitioner for payment of salary has been
negated. The order dated 18.09.2025 passed by the District Basic Education
Officer, Kanpur Dehat is quoted hereinuner.-

FHIY ETA & qa YT draeeft fafa= wemaest &1 fasawon

goit gie e ws des wEfey @ue e AfeR! Te- Wgl MY dald & fafa=
JATAGH! GRT I ST & bl Tt 7IT o hH H ATEEd1eR] Hriierd Uich Hoflo/5296-
302/2025-26 feien 09/07/2025 o g1 TUS {1 SR HEATHT ehl LT ETAT H Hehe0l o
e &g Breewd S afafd misd o

Tfed ARt greT 379t 3T fedie 15/09/2025 &l UTed el T fors Iecies foham T &
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foh SUG YR dgld # uRESH feiftes Tat § s Hegae & 10 U8 giold &1 QETee
§&1-3309/79-5-2016 e -5 w@"s fodies 16 femmr 2016 # afufd
WAYHIER 80 Ufdo Ug et ofaff 20 U0 Iqel 9Ivft g R HRRA URSEA it ol
Tl & S Terieh & Ug i WRI/YRd fodm ST ifaenid &1 gsit gie &g & wiHs
eI o & | el vl (Fask i9a (afe) ol Tt ot 39 a9 Giell widt o G4t ug (Fd
08 U3) R §U & shadl 02 UG HHE Herdes (Ige vt shiffer & ud=ifd &q) Reb & dcawa
Al o THY It ATFAIGY o HTHT o urer el fora ran Vel RRefa 7 goit gfe &g o 3 ue
I I 3T eI 81 w02 U Rk 819 o heraey ek Uel W Jadh Sisid Sierar fAgfte
&g T 3TdeH! o A H it Nidws ard &g ud gsit gie & ot A wEied @us Qer
HTYFHRT faeh GUE HeATET Ud fdehld @Ug TRa Wl H S-S Hgde Uel W HAJhrur Fgfh
Jeehrel= gt e sfies e sifert / Ausedia Feaes e e sfis sRqR quea
HRR off SV FAR QTEN GRT TS <l W=

AT GRT IucTsy FRET AT ARAT/EEA o A H [THEITG SATGLT/TEAIGLT & IFhA | gt
e i ol GAaTE ol T HaER USH d gy s 17/09/2025 &1 g 02.00 S
Suferd g & e v o 7 Rufa gard & geft g sufkerd gt qon gt of® Rig =
AT gRT IucTed =l Tt SATEAT / WA & AT YA fohdl ST o Traeg H AYAT T=ded
TETA FRTY S T LT T T

oft gt &g & g1 aqd Soft Ffardt & Ug & I1EY I @ & Ty § SRR Ak
T

I & A H T gRT Iuersy ot Tl smen & wuw € fo geft 9f e & gaw snfer
et g Tt e o ek el & wifar <t it & S e T 3309/79-5-2016
frem 1T wEeS; i 16 fiamar 2016 & ffka wideri & fawid 89 & SR FHS
Tk U o SEY a YT feran ST 3R T &1 Golt gie e ot wqel Soft e &
Th U2 & AT FATGINT ed U da STTAT fohdl ST SehelT 21"

9. Since the said order does not disclose any reasons in coming to the
conclusion as the same silent with regard to the contention raised by the writ
petitioner and there has been no consideration in that regard, thus, the order
impugned cannot be sustained and is liable to be set aside.

10. Accordingly, the writ petition is being decided in the following terms.-

() the order dated 18.09.2025 passed by the District Basic Education
Officer, Kanpur Dehat is set aside; (b) matter is remitted back to pass a fresh
order within a period of two months.
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11. With the aforesaid observation, the writ petition stands disposed of.

(Vikas Budhwar,J.)
January 9, 2026

Rajesh

Digitally signed by :-
RAJESH KUMAR
High Court of Judicature at Allahabad
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